fI TEM NO. 9 COURT NO. 3 SECTION 11
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s).8382/2016
(Arising out of inpugned final judgnment and order dated 21/10/2016
in CN  No. 6779/ 2016 passed by t he Hi gh Court of Judi cature at
Al l ahabad, Lucknow Bench, Lucknow)
ARVI ND KEJRI WAL AND ANR. Petitioner(s)
VERSUS
STATE OF U. P AND ANR. Respondent ( s)
(Wth appl n. (s) for exenption from filing cl/c of t he i mpugned
judgnent and exenption fromfiling OT. and interimrelief)
Date : 27/10/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
HON&#39; BLE MR. JUSTI CE ARUN M SHRA
For Petitioner(s) M.C. U Singh, Sr.Adv.
M. Santosh Kumar Tripathi, Adv.
M . Ri shi kesh Kumar, Adv.
Mohd. | rshad, Adv.
For Respondent (s)

Upon hearing the counsel the Court nade the follow ng
ORDER

I ssue noti ce.

Tag with SLP(Crl.) No.7989 of 2015.

The att endance of t he petitioners bef ore t he trial court
is dispensed with until further orders.
( SATI SH KUMAR YADAV) ( RENUKA SADANA)

AR- CUM PS ASSI STANT REG STRAR



